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PETI TI ONER
UNI ON CF | NDI A

Vs.

RESPONDENT:
KI SHAN CHAND & ORS

DATE OF JUDGVENT: 11/ 10/ 1996

BENCH
K. RAMASVWAMY, G B. PATTANAI K

ACT:

HEADNOTE

JUDGVENT:
ORDER

Del ay condoned.

Leave granted.

Notice on respondents 2, 3 and 4 to 20 has been
returned with postal remarks "Address |Inconplete”. Notice on
respondent No. 22 has been served. Under these circunstances,
noti ce nust be deened to have been served on'them They are
not appearing either in person or through counsel .. Notice
was limted only to the issue of applicability (of the
provi si ons of Anendment Act 68 of 1984.

Notification under Section 4 [1] of the Land
Acqui sition Act, 1894 was published on COctober 24,1961. The
Land Acquisition Oficer by his award had gr ant ed
conpensation @ Rs.2,500/- per bigha. On reference, the
Additional District Judge by his award and decree dated
Decenmber 19,1973 enhanced the conpensation @ Rs. 5,000/ - per
bi gha. The H gh Court on appeal while —enhancing the
conpensation to Rs. 12,000/- per bigha has given the
benefits of the Anendnent Act 68 of 1984 by enhancing the
solatiumand interest and additional amunt. In-viewof the
fact that the reference Court had decided the matter in
December 1973 the respondents are not entitled to the
benefits of the enhanced sol atium and inteest and additiona
benefit under Sections 23 [2],28 and[ 1-A].

The appeal is accordingly allowed to the above extent.
Instead, the claimants are entitled to interest @6% on the
enhanced conpensation and solatiumat 15% The judgenment of
the Hi gh Court is accordingly nodified. No costs.




